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(d) The National Film Develop- "" fi &.: :\. 
meot Corporation has been asked to ep ~ IcmTtf ~ SJIV~ fcr'Tf1l" 
take specific measures to either give ci' mer ifIT ~ if t..1ifi' ~ 
loaas or seed money for the construe- ~ cf.t ~~ Cf.T ~ I l'l ~l 
tion of cinema houses particularly in eli Cflllff;:q4'1 if Sf11'fu" ctT :zrttT~T ~ 
the countryside. ".., ~-. '" 

f~ ~fmo ~ ~ tn: ~~;.f.~ (e) So far, N.F.D.C. has sanctioned 
loans totaling Rs. 85.7& lakhs in 17 
cases for permanent theatres. No 
loan application for open air theatre 
has So far been received by the Cor-
poration. 
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Delay In Implem.entatlo. 01 DEstJ .. 
Project. 

"'326. SHRI MANGAL RAM PREMI. 
Will the Minister of ENERGY IJ~ 
pleased to state: 

(a). whether it is a fact that sever'al 
important projects of DESU have 
been considerably delayed,; 

(b.> jf so, the names of the project .. 
stating tne periOd of delay and rea-
sons therefor; 

(~) the estimated rise in the cast 
of the projects as a result of ~elay 
in their completion; and 

(d) the steps taken by Government 
to ensure their completion without. 
further delay? 

THE MINISTER OF ENERGY 
(SHRI A. B. A. GHANI KHAN 
CHAUDHURY): ( a) There has been 
minor delay in the installation of new 
electrostatic precipitators for units 2, 
3 & 4 at I.P. Station and 66 KV trans-
mission lines. 

(b) and (c) The delay relating t. 
the ,wovision of additional elect,ro-
static precipitators at the I.P. Statio. 
is due to the delay in transportatio. 
of the imported material from Bombay. 
to Delhi, and also on account of nOR-
availability of steel. Tn respect of the 
66 KV transmission lines, the delay is 
on account of the non-su.pply of tower 
materials. The increase in cost oa 
account of the delay in respect of the 
transmission lines is roughly Rs. 2.i 
lakhs over a total estimated cost of 
Rs. 2.27 crores. while there has bee. 
no impact in cost in respect of the 
electrostatic precipnators. The delaF 
in respect of the tPlDlDlission lines I., 
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of about two years, and very margi-
nal in respect of the work:· relating 
to the elect~ost·atic' precipitators. 

(d) DESU has been advised to make 
arrangenaents for ~ove~ent of ~e-

~ rial from Bombay to Delhi either by 
rail or by road, and also to monitor 
the progress very closely. 

Short cirellit facilities at the C~ntral 
Power Re8earch ID8tltute BangaJore , 

2960. SHRI BHIKHU RAM JAIN': 
Will the Minister of ENERGY be 
pleased to state: 

(a) whether it is a fact that. the 
short circuit testing facilities at the 
Central Power Research Institute, 

.... Bangalore are not adequate thereby 
, hampering the improvement of quality 

oj transformers; and 

( b) the measures proposed to be 
adopted in this regard? 

THE MINISTER OF STATE IN THE 
MINISTHY OF ENERGY (SHR! 
ViIKRAM MAHAJAN): (a) Yes, Sir. 

(b) The Central Power Research 
Institute is taking steps to augment 
its testing facilities so as to meet the 
total testing needs for transformers 
required for the power System in the 
country. A scheme for installation 
of another short circuit generator of 
2500 MV A capacity has recently been 
sanctioned and the proposal is under 
execution. 

Complaints against DGS&D, New 
\ Delhi 

2961. SHRI SAMAR MUKHERJEE: 
Will the Minister of SUPPL,Y AND 
.REHABILITA'I'lON be pleased to 
state: 

(a) whether Government haVe re-
ceived complaints of irregularities on 
the part of DGS&D, New Delhi, from 
Spares Corporation, Calcutta-I6 in 
the matter of tenders for supply of 
.treet plates fOr KOMATSU Crawler 
'tactors; 

" , (b) if so, the nature of t.he com-
plaint: and ' 

(c) the action taken by Govern-
ment thereon~ 

THE MINIS,TER OF STATE IN THE 
MINISTRY OF REHABIlLITATIOli 
(SHRI BHAGWAT JHA AZAD): 
(a) Yes, Sir. 

(b) The al1ega'tio,ns made are aa, 
follow;s~ 

(1) Order was placed on a parti-
cular firm for material entirel)' 
different from that specified in the 
drawing. In so doing, no oppor-
tunity was given to other tenderera" 

(2) Placement of order is not re .. 
lated to' 'bhe quo.tIed price. 

(3) The order was manipulated. 
through highly objectionable ani 
corrupt means by the concerned 
firm and one officer of the nGS&D 
and one officer of controllerate er 
Inspection (Vehicles), Ahmed ... 
nagar and possibly the Indentor a~ 
well were involved. 

(c) The matter is being enquired 
into. 

Guidelines for merger of a.rm. 
2962. SHRI S. M. KRISHNA: Will 

the Minister of LAW, JUSTICE AND 
COMPANY AFFAIRS be pleased t. 
state: 

( a) w·hether he recently stated i. 
Bombay that Government will shortly 
announce MRTP (Classification el 
Goods.) Rules and publish. detailel 
guidelines relating to merger ana 
amalgamation of firms under Sectio. 
72A of the Companies Act; 

(b) if so, whe~her this has bee. 
done; and 

(c) if not whether he will now lay 
on the Tabie a COpy each of the re-
classification of Goods under MRT~ 
Rules and the guidelines? 

TRE MINISTER OF LAW. JUSTIC.' 
AND COMPANY AFF'AIRS (SHRIi 
P; SHIV SHANKAR): (a) No, Sir. 

(b) :and (c). A copy of the, MRTP' 
(Classification of Goods) Amendment 




